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iis the 10th day of September, 2003 

H0'NE 	SH. KULDIP SINGH2MEMBER (a') 

2.1 .9/2UO3 

1 	. Sh. Br I :i 	Lal 	s/a Sh. ' Badri. 	Prd 
 Sh. Narender 	Kumar s/a Sh. 	Ram Kishan 
 Sh. Ram 	Charan 	s/a Sh 	L... 	Kali 	Cftni 
 Sh., Krishan Kumar s/a Sh. 	Goverdhan Dass 
 Sh. Prom Kumar 	s/o Sh. 	Ganpati Rat 
 Sh. Fej Pal Singh s/a Sh. 	Rattan Singh 

1. Sh. Sarwan 	Kumar 	s/o Sh. 	'Filak 
 Sh. Dalip Kumar 	5/0 Sh. 	Suresh Kumar 
 Smt, Male Dcvi w/o Sh. 	Puran Cha.n 

 Smt., Prom Wati w/o Sh. 	Sri Chand 
11 Smt. Shyamo Dcvi w/o Sh. 	Irider 	i1t. 
12. Smt. Phool 	Wati. 	w/o Sh. 	Misru 

The above applicants 	are working as casual 	labourers 
teiiiporary status, 	in 	New 	Delhi 	Sorting 	Division New 
Delhii 10001. All 	the applicants are residents of 	De1.h't/w.' 
Delhi. except Applicant No.4 who is resident of Rower. Distt. 
Their address 	for service of notices is C/o Sh. 	Sant Lal,  
Mvocte, CAT Bar 	Room, 	New 	Delhi-1 10001 

0 

B'tkram 	Pr'asad Singh son of Sh. 	iatoswar 	Singh 
Working as casual labourer with Temporary Stat 
In New Delhi Sorting Division, New 	Delhi-ii0001, 
resident of Delhi, address for service of notices is 
C/a 	Sh. 	Sant. 	Lal, CAT Bar 	Room, New Delhi-i 10001. 

Versus 

1 . 	Union of India through t;he Secretary., 
Ministry of Communications. 
Deptt. of Posts, 
Oak Bhawan, New Delhi-1 10001 

The Chief Postmaster Gerera1 
Delhi Circle, 
Mogh doot Bhawar, 
New Delhi-i 10001 

The Si'. Supdt. New Delhi S...G.MN.. 
Meqhdoot Bhawan, New Dolhi-110001, 



01k-1 48 /200: 

Sh. 	Mol:i Pam son of Late Sh Rameshwar 
Working as casual labourer with 	Temporary Status 
in Delhi Sor tirig Division Delhi-i 1 0006, 
rident of 	Delhi,  address for service of notices is 
C/o Sh Sant Lal CAT Bar Room, 	New Delhi. -f I 0001 

15:jJ11: 

Sh, Mukesri son of Late Sh. La]. Chand 

Z. 	Sh Raju s/o Sh Bishan La]. 
Api..i.:.:ants are working as casual labourer with Temporary 
Status in Delhi Sorting Division DeJ..hi-i 10006, they are 
residents of Delhi, address for service of notices is 
C/a Sh Sant Lal, CAT Bar Room, New Delhi, 'I 10001 

(6y Advocatez Sh. Sant L.al 

Versus. 

1 , 	Union of India through the Sec:retary 
Ministry of Communications. 
Deptt of Posts, 
Oak Bhawan, New Delhi-li 0001 

he Ch 1 el Postmaster General 
Delhi Circle, 
Meqhdoot hawan 
New Delhi-i 10001 

the Sr. Supdt, Delhi 5Th Di.,i.sien,, 
Kashmere Gate, Delhi--i 1 0006 

(By Advocate Sh RP.Aggarwal) 

.0............ .?.................... ..lThhl.... 

By Sh. Ku.tdi.p Singh, Member (J) 

By this common order I am going to decided 4 ('lAs 

facts in all the 4 OAs are common, 

2. 	In OA No. 1 Z79/2003 and 1344/ZG03 applicants. have beej 

issued a show cause notice vide Annexure A-i that temporary 

status conferred upon the applicant is irregular and 'it -is. 

proposed to withdraw the same. Applicants were given an 

oppor tun 1.. ty to make representation on the said or.  dci' 	Afte 

considering the representation made by the applicant, 

respondents directed that temporary status conferred upcn the 

applicant stands cancelled 'iide Arinexure A-Z 



c 	 :t 

'.. Similarly, in the case of OA-1344/2003 the same notice was 

issued. 	In that case also the appi.ic;ant had made e 

represerit:a.'t.on and after considering the same, the temporary 

status conferred upon the applicant were directed to be 

treated as cancel led 

4 	Similarly, in OA-143/2003 a show cause notice has 

been issued. But because of the interim order 1: sued by tlis 

Tribunal the temporary status has not been conferred as the 

respondents were directed to maintain the statu.:.  quo w'I.t 

regard to the temporary status conferred upon the applicant. 

i\ similar show cause notice has been issued to the 

api'icants in OA-153/2003 wherein also the said order was 

issued. in order to challenge the same, counsel for appllcit. 

submitted that 	though the Hon bie Supreme Court in 	case 	of 

Mohan 	Pal vs. 	Union of 	India 	Z002 (1) 	SLJ 46' 	has held tat 

-the 	scheme of the DOPT with regard to conferment of temporary 

status 	issued on 	10. 9.93 has been held to be one time 	scheme 

but 	while delivering the 	judgment Hon ble Supreme Court has 

protected the temporary status granted to casual. labours 

after 	the crucial 	date of 	1 	9.93 or the date on which this 

scheme was issued. 

Counsel for applicant submits that once the 	temporary 

status 	has been granted, the 	same 	cannot be 	withdrai 

Counsel 	for applicant then referred to judgment given 	by 	this 

r ibunal. 	in case of 	Mehar Chand vs. 	Union of 	India 	ini 

O--151/2O02 and relying upon 	the 	judgment, counsel 	for 

applicant 	submits that according to this 	judgment temmporr, y 

status once bestowed cannot be taker 	away 	though the scheme is 

for conferment of temporary status 	from 	I . 9.93. [his 	Tr'I.bWIaI. 
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has 	':.Lso relied upon the another judgment of Hon ble Supreme 

Court in H. L '1 rehan s case in which similar' show cause notico 

was issued to cancel the temporary Status and following this 

judgment also the court had stated that 'temporary statu 

hes towed cannot he taken away. 

1. the issue raised in the present cases is 	fully 	cOVE,Ire8 

imder the judgment referred to above, there is no reason as to 

why difforen t view should be taken Consider inq 	the same. 	I. 

a low the OAs and quash the impugned orders. 	Applicants 	can 

con ti flue to en joy the benefits of 'temporary status 	con'ferred , 

uon them with all consequential 	benefits. 

( KULDIP 
Member ( j 

sd 

i" 	'ri 	-••-'"- 	- 	-"-" 	'- 	.' 


